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UPON hearing counsel the Court made the follow ng
ORDER

Heard the | earned counsel appearing for the applicant as al so
the | earned counsel for the State Government on this application
which is filed by the applicant praying for deletion of the |ast
sentence of the operative portion of the judgment dated 31.3.2010.
Wil e delivering the judgnment, it was al so recorded that the bai
bonds, if any, would stand cancelled. In that view of the matter

we order for del etion of t he sai d sentence directing
cancel l ation of his bail bonds, with the aforesaid nodification

only, in the judgnent dat ed 31. 3. 2010, we di spose  of
appl i cation. The records be sent back to t he tria

i medi at el y.
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